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representations to make on the proposed Scheme as per Rule 8 ofthe Companies (Compromises,

Arrangements and Amalgamations) Rules, 2016.

15. The Applicant Company to file affidavit of service in the Registry proving dispatch of notices to

the shareholders, creditors, publication ofnotices in newspapers and to the reSulalory authorities

as stated above and do report to this Tribunal that the directions regarding the issue of notices

have been duly complied with.

,,V. Nallascnapathy

Membcr ( l')

B.S.V.

)lenrber (J)
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